IN THE CENTRAL AUMINISTRATIVE TRISBUNAL HYDERABAD BENCH
AT HYDERABAD

Ut. of Lecitions3~6-94
Betweens:

" Vemuri Ramesh Bapu

«» Applicant,
and

l, Union ot India,‘rep. by
Tne Postmaster Geéneral,
A.P,Circle, #ijayawada~2

2. Uirector ot Postal services
vijayawada. T

3. Tne senior superintendent ot Post Ottices,
vijayawaaa~1, )
4. Mullapudi Chandramoulj ,

(Re4 is impleaded vige order ot
the Triounal dt,31-8-94 in
M,a,377/94,

«+ Responaents,

Counsel tor the ApplicCants rire «eeo. ... .

Counsel tor the Responcentss Mr,.N.He.Levraj, Sr.QsSC tor R=1 to R-=3

for R-43% Mr.l.Supranmahyam, Advocate..

CORAMS |
THE HON'SLE MR.A.B.GORTHI 3 MEMsER(aAUMN)

el



0.A.No.565/94 pt. of decision: 3-6-1994,

Qperative portion of the order as per
the Hon'ble Sri A.B. Gorthi, Member(a)

- | - -n-tnd Alw~umatrances. the request of

the applicant for setting aside the impugned order dated

9-5=94 under which the initial order of transfer dated

-

on account of the improper handling of his case by the Depart- ~
ment.
the transfer of the applicant from Machilipatnam to Vijaya-

wada and again from Vijayawada to Machilipatnam as a routine

5=94 was cancelled, is not acceded to.

It is more than evident that the applicant had to

— =+ aican £ tha Tribunal entirely

transfer made for administrative reasons and accordingly

allow the applicant the TA and TP and other allowances as

are applicable to cover both the moves. in accordance with

the extant rules. In the alternative, it is open to the

Department to consider the feasibility of retaining the

The Department is therefore, hereby directed to treat

Y

applicant at Vijayawada without disturbing Respondent No(?)

The decision in this regard shall be taken by the respon=-

dents by 13-6-94; till that date the applicant be allowed

to remain on leave,

The G.A. is ordered accordingly. No costs.

' Member ( n.)

Dictated in Open Court ﬂ%ﬁﬂqd

pveputy Registrar (J)cCC-

To kmv

i1, One
2. One
3. Que
4. One

pvm

copy to Mr,.T.P.veSupbarayudu, Advocate, CAT.Hyd.
cOpy tO MI.N Rel1PvIraj, SL.Gi5CeCAT HY

copy to Mr.Desuoranmanyam, Advocate, CAT.Hyd.
spare COPY »
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" THE HON'BLE MR.JUST .
! VICE CHAIRMAN

&

D L
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»LHANDRASE[JE R REDDY = -

rhE HOM BLE MELT
| MEM3ER(CUDL)
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THE HON'BLE ME.R RANGARLIAN 3 MEMBER{2)
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